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[Mr. Speaker]

an elected member of Lok Sabha from
Koraput constituency of Onassa, has
resigned his seat in Lok Sabba with effect
from the 25th March, 1971,

5148 brs.

GENERAL BUDGET, 1971.72-
GENERAL DISCUSSION AND
DEMANDS FOR GRANTS ON
ACCOUNT (GENERAL),
1971.712. Conrd.

MR. SPEAKLR : The House will
pow take up item & namely, further gere-
ral discussion on the Budget {General)
for 1971-72 and tter: 7, namely, discussion
and voting on the Demands for Grants on
Account in respect of the Budget {Gene-
ral) for 1971~ 72.

DFMAND NQO. 1—MINISTRY OF
DLFENCE

MR. SPFAKFR  Motion mosed

sum not  excesging R,
40, 60, 00 be prauted to the President,
on aecount, for (r tonards  defiayiny
the charges duriug the year ending on the

31st day of March, 1972, i 1espect of
*‘Ministry of Defence’.”

“That =«

DEMAND NO. 2—DEFENCE SFRVICLS
L} FUTIVI.ARMY

MR SPEAKIR Motion moved

“That a sum not exceeding Rs. 2,71,
2533000 be granted to the President,
on aceount, for or towards defraying
charges during the year ending on the 31st
dsy of March, 1972, n respect of ‘Defe.

L]

nee Sarvices, Filective~Atmy’,

DEMAND NO, 3—DEFENCE SERVICES
RFFECTIVE.NAVY

MR, SPEAKER : Motiop moved ;
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“That a sum not exceeding Rs. 19,78,
33,000 be granted to ihe President,
on account, for or towards defraying
the charges during the year ending on the
3.5t day of March, 1972, in respect of
‘Defence Services Flective-Navy

DEMAND NO, 4—DEFENCE SERVICES
EFFECTIVF-AIR FORCE

MR, SPEAKER - Motien moved :

“That a2 sum not exceeding Rs. 81,65,
00,600 be granted to the President, on
account, for or toward defraying the
churges duting the year ending on the
3ist day of March, 1972, m respect of

[T

‘Defence Services Effectiye~Atr Foree',

DEMAND NO, 5—DEfINCF SERVICi
NON-FYFECTIVE

MR, SPFAKFR Motion moved

“That a sumn hot exceeding R$ 15,76,
£7, 000 be granted to ihe  President, pn
account, for or towards defraying the
charges during the year ending on the 31ist
day of March, 1972, n respect of ‘Defence
Services Non.Effective’,”

DI MAND NO., 6-~MINISIRY OF
I DUCATION AND YOUTH SERVICFS

MR. SPYAKFR  Motion moved ¢

“Thut o sum not  exceeding Rs, 41,
66, G0 be grunted o the Presdent, on
account, for or tonwards defraying the
charges during the year ending on the
31st day of March, 1972, in repect of ‘Min.
istey of Rducntion and Youth Services’.”

DEMAND NO. 1--EDUCATION

MR, SPEAKFR : Motion moved ;

*That a sum not exceeding R4.24,39,47,
o0  be granted to the President, on ac¢ro-
unt for or rowards defraying the charges
during the year ending on the 3ist day of
March, 1972, in respect of Education’,™
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DEMAND NO, 8—~ARCHAEOLOGY
MR. SPEAKER: Motion moved .

“That a sum not exceeding Rs. 70,62,000
be granted to the President, on acco.
unt  for or ftowards defraying the
charges during the vear ending on the
3ist dny of March, 1972, in  respect ef

URD)

‘Archaeology’.

DEMAND NO, Y - SURYVEY OF
INDIA

MR. SPEAKER : Motion moved

That a sum not cxceeding Rs. 2,08,84,000
bie groanted to the Preswdent, oH qccount,
tor or towgrds defiying  the charges
dnring the yeor endine on the 315t day of
Narch, 1972, i respect  of ‘Survey of
India ™

DIMAND NO, 10 =OTHRR REV-

ENLE EXPPNDITURE O THE

VM ISTRY OF FDUCATION AND
YOUIH STRVICES

MR. SPEAKER * Mntion moved

“That a wum not enceeding Ro, 1,62,15,
00 be pranied o the  Piesident, on
wWeount, for or tevards defraying the
harges duting the yeur ending on the 3ist
My of Maseh, 1972, 10 respest of  ‘Other
Revenus Vypeaditure of the Mumstry of

LI

Educaticn and Youth Services’,

DEMAND NO, H—FXTERNAL
AFTAIRS

MR. SPEAKER : Motion moved :

.

“That & sum not exceeding Re, 9,38,08,
00 be granted to the President, on
account, fer or towards defraying the
charges during the veat ending on the 31st
day of Mareh, 1972, in respect of ‘External
Afiginy’ "
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DEMAND NO. 12—~0THER REVE-
NUE EXPENDITURE OF THE
EXTERNAL AFFAIRS

MR, SPEAKER : Motion moved :

“That a sum npot  exceading
Rs, 7,32,72,000 be granted to the
President, on account, for ar towards
defraying the charges during the vear end-
ing on the 3184 day of March, 1972, in
1espect of “Other Revenue Expenditure of
the Ministry of External Affairs’,”

DEMAND NO, 13—MINISTRY
OF FINANCE

MR. SPEAKER : Motion moved :

“That = sum not  excesding
Rs, 629,083,000 be granted to the
President, on account, for or towards
defraying the charges during the year
ending onthe 313t day of March, 1992,
m respect of ‘Ministry of Finance’,”

DEMAND NO, 14--CUSTOMS
MR. SPEAKER : Motion Moved :

“That a sum  pot  exceeding
Rs,  3,18,00,000 bhe granted to the
President, on accint, for or towards
defraying the charges during the year
ending on the 3t day of March, 1972, in
respect of ‘Customs’.”

DEMAND NO, 15~ UNION FXCISE
PUTIES

MR, SPEAKER : Motion Moved:

“That a sum no. exceeding Rs. 6,36,30,000
be granted to the President, on account
far or towards deftaymg the charges
during ths year ending on the 31st day of
March, 1972, in respect of ‘Unjon Excise

LR

Duties’,
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DEMAND NO. 16~TAXES ON
INCOME INCLUDING CORPOR.-
ATION TAX ETC.

"

MR. SPEAKER : Motion moved :

“That & sum not exceeding RS,
6,68,70,6(0 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1972, in  respect of
‘Taxes on Income including Corpotation

LA

Tax etc’.

DEMAND NO. 17—STAMPS

MR, SPEAKER : Motion moved

“Phat a sum not exceading Rs.
1,62,55,000 be granted to the Prasident, on
account, for or towards defraying the
charges during the year ending on the 3ist
day of March, {972 in respect of
‘Stamp’.”

DEMAND NO. 18—AUDIT

MR, SPEAKER ©  Motion moved

“That a sum not exceeding Rs,
10,60,00,000 be granted to the President,
on account, for or towards defraying
the charges during the vear ending on the
3ist day of Mavch 1972, in respect of
‘Audits’.”

DEMAND NO, 19—CURRENCY AND
COINAGF

MR. SPEAKER : Motion moved .

“That & sum not exceedng Rs.
5,53,40,000 be granted 10 the President,
on agecount, for or towards defraymg
the charges during the year ending on the
31t day of Mareh, 1972, in respect of

$ yv

iCurrency and Coinage’,
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DEMAND NO. 20—MINT
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs, 1,52,02,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the 3ist

day of March, 1972, in  respect ot
‘M"“,..‘
DEMAND NO. 21—KOLAR GOLD

MINFS

MR, SPFAKFR  Mation moved

“That a sum not exceeding
Rs, 2,71,89,000 be granted tu the presi-
dent, o account, for or towards

dafraying the charges during the year
ending on the 31st day of March 1972,
n respect of ‘Kolar Gold Mines' ™

DEMAND NO 22—PENSIONS AND
OTHER RETIREMFNT BENFFITS

MR, SPEAKFR  Moton moved :

“That & sum not exceeding Rs, 5,15,
63,000 be granted 10 the [President,
on aceonntt, for or towards defraying
the churges during the year ending on the
3t day of March, 1972, in respect of
‘Pensions and Other Retirement Henefits’,”

DEMAND NO, 23--0OPIUM FACTORIES
AND ALKALOID WORKS

MR, SPEAKER : Motion moved :

“Thata sum not exceeding Ras. 6,14,
73,0% be granted o  the Presidem,
an account, for o1 rowards defraying
the charges during the year enchng on the
Jist day of March 1972, in rewpest of
‘Opium Factories and Alkaloid Worky',"
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DEMAND NO. 24—0OTHER REVENUF
EXPENDITURE OF THE MINISTRY
OF FINANCE

MR. SPEAKER : Motion moved :

““That a sum not exceeding Rs. 16,17,
44000 ba granted to the President,
on account for or fowards defraying
the charges during the year ending on
the 315t day of March, 1972, in respect of
‘Other Revenue Expenditure of the Minis-

v

try of Finance'.

DEMAND NO. 25—GRANTS.IN-AID
O STATE AND UNION TERRITORY
GOVERNMENTS

MR. SPEAKER : Mouon moved !

“That a  sum wot exceeding Rs.
1,93,47,86,000 be granted 1o the President,
on account for or towards defraying the
churges duting the year ending on the 31st
day of March, 1972, in respect of
‘Grants-in-aid in State and Union Territory
CGovernments',”

DEMAND NO, 26 - MISC ELLANEOUS
ADJUSTMENTS BETWEEN THE
CENTRAL AND STATE UNION
TERRITORY GOVERNMENTS

MR, SPFEAKER : Motion moved :

“That a sum not  exceeding
Rs, 1835000 be granted to the Presi.
dent, on account, for or towards
defraying the charges during the ¥eas
ending on the 315t dayof March, 1972,
in respect of ‘Miscellanenus adjustments
between the Central and State and Union
Territory Governments’,”

DEMAND NO, 27--~PRE-PARTITION
PAYMENTS

MR. SPBAKER : Motion moved :

“That s sum nmot exceeding
Rs. 13000 be gramted 1o the Presi-

CHAITRA 8, 1893 (SAKA)
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dent, o account, for or rtowards
defruying the charges during the year
ending on the 31st day of March, 1972, in
respect of 'Pre-partitien Payments’.”

DEMAND NO. 28 ~~ MINISTRY OF
FOOD, AGRICULTURE, COMMUNITY
DEVELOPMENT AND COOPERATION

MR, SPEAKER : Motion moved :

“That is sum not exceeding
Rs, 70,18,000 be granted to the President,
onaccount, for or towards defraying
the charges during the year ending
onthe 31st day of March, 1972, in
tespect of ‘Ministry of Food, Agriculiure,
Community Development and
Cooperation’.”

DEMAND NO, 29--AGRICULTURE
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs, 5,52,25,000 be granted to the President,
on accont, for or towards defraying
the charges during the year endiog
on the 3ist day of March, 1972, in

(N1

respect of ‘Agriculture’,

DEMAND NO, 36 — PAYMENTS TO
INDIAN COUNCIL OF AGRICULTURAL
RESEARCH

MR. SPEAKER : Motion moved :

“That a san  not  exceeding
Rs. 6,27,33,000 be granted to the President,
on geconnt, foror towurds defraying
the charges during the Yesr ending
on the 31st day of March, 1972, in sespect
of ‘Payments to Indian Council of Agricul~

(1)

tura] Research’.
DEMAND NO. 31 — FOREST
MR. SPEAKER : Mouion muved .

“Thet a sum not exceeding Rs.
706,000 be sgmnted lo the President,,
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on account for or towards defraying the
charges during the year ending on the 3ist

day of March, 1972, 11 respect of
‘Forest'."
DEMAND NO, 32 — OTHER

REVENUE EXPENDITURE OF THF

MINISTRY OF FOOD, AGRICULTURL

COMMUNITY  DLVELOPMRNT AND
C GOPERATION

MR. SPEAKLER : Mouon moved

“That a sum noi exceeding Rs.
15,59,12,000 be granted to the President,
on account, Yor or towards defraying the
charges during the year ending on the 31t
day of March, 1972, in  respect of ‘Other
Revenue, | xpeoditure of the Minwistry of
Food, Agricalture, Commuouy Desvelof-
ment and Cooperation’,”

DEMAND NO. 33 — MINISTRY OF
FORFIGN TRADE

MR, SPLAKER : Mption moved *

“That a sum oot exceediug Rs.
18,87,000 be aranted to the President,
on geeount for or towards defraying the
charges during the year ending un the 3iat
day of March, 1972, in 1espect of ‘Mainistry

o

of Foreign Trade',
DEMAND NO, 34 —-FOREIGN TRADL

MR, SPEAKER : Motion moved :

“That & sum not exceeding K.
32,7415,000 be grantad 10 the  Presi.
dent, Of account, for or tonards defra-
ying the charges during the year ending on
the 31st day of March, 1972, tn respect of
‘Foreiga Trade'.”

DEMAND NO. 35 . OTHER REVENUE
EXPEMNDITURE OF THE MINISTRY
OF FOREIGN TRADE
MR, SPEAKER : Motion moved :

“That a sum oot  exceeding
Rs. 1,56,53,000 be granted 10 the President,
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on aceount, for or towards defraying the
charges during the vear ending on the 3§st
day of March, 1972, in respect of "Other
Revenue Expenditure of the Ministry of
l'oreign Trade’."

DEMAND NO 3¢ « MINISTRY OF
HHEALTH AND FAMILY PLAN.
NING AND WOURKS, HOUSING
AND URBAN DEVELOPMENT

MR, SPFAKLR . Motion moved ¢

“tha & sum nn exceedsny
R 2700000 be cmranted 10 e President,
ol decodnt. fin o fonards definying the
chatges duimg the sear emduy o9 the

et day of Mall, 972, an respect of
"Mustry o Henith and Y analy Pianouing
amd Works, Houwed amd Urhan Develop-
ment””

DEMAND NO. 37 . MEDICAL AND
PUBLIC HTALTH

Muouton moved

“fhat 0 sum nat exceeding,
Ll 000 be granied 1o the Presidem
v3 gecouttt foe oor fowards defiaying
the chargtes dusng, the wat ending on the
3tst day of Margh, 1972, n respest of
‘Medieal and Publie Health',”

MR. SPEAKER

DEMAND NO, 38 . PUBLIC WORKS

MR. SP{FA KER : Motion moved :

“Ihat a4 sum not excesding
Rs, 15,10,69,000 be gianted 10 the Presi.
dent, o acceunt for ¢r towards deftay-
ing the charges during the year ending on
the 31st day of March 1972, in respecs of
‘Public Works', "

DEMAND NO. 39 - STATIONERY AND

PRINTING
MR, SPEAKER : Motion moved ¢
“Thet & sum  not sxopeding



41 General Budget &

Rs, 528,712,000 be granied to the Presi-
dent, on gecount, for or towards defray-
ing the charges ducing the year ending on
the 3ist day of March, 1972, in respect of
‘Stationery und Printing"."

DEMAND NO. 40—OTHER REVENUL
EXPENDITURE OF 1HE MINISTRY
OF HEALTH AND FAMILY PLAN-

NING AND WORKS, HOUSING
AND URBAN DFVELOPMENT

MR. SPEAKFR . Mouon moved

That  n sum not exceeding
Rs, 1,09,90,000 be  pranted to the Prest.
dent, ont aecent?, Lor or towards deftay.
ing the charges duning the vear ending on
the 31st day of March, 1972, 1in respect of
‘Other Revenue Expenditure of the Ministry
of Hearlth and Family Planning and
Works, Housing and Urban Development’.”

DEMAND N, 4i--MINISTRY OF
HOME AFFAIRS

MR. SPEAKLER Motion moved

“That 4 sum  not exceeding
Rs. 46,02,000 be gramied to the Presi.
dent, on account for or towirds defray-
ing the charges during the year ending on
the 315t day of March, 1972, in respect of
'Ministry of Home Affairs".”

DEMAND NO. 42-—~CABINET

MR. SPEAKER: Motion moved -

“That u» sum oot exeeeding
Rs, 28,22,000 be granted to the President,
onagceount, for or towards defraying
the charges during the year ending on the

Bist day of March, 1972, in respect of
Cabinet”,”

DEMAND NO. 44—~DEPARTMENT OF
*  PERSONNEL

MR, SPEAKER, : Motion moved .

CHAITRA §, 1893 (S4KA)
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“That 8 sum not exceeding
Rs. 1,39,94000 be granted to the Presi.
dent, on account, for or towards defra-
ying the charges during the year ending on
the 31st day of March, 1972, in 1e3pect of
‘Department of Personnel’,"

DEMAND NO, $4—ADMINISTRATION
OF JUSTICE

MR. SPEAKER : Motion moved

‘ That a sum not exceeding Rs. 82,000
be granted to the President, o1 account,
Jor or towards defraying the charges during
the vear ending on the 31st day of .Jarch,
1972, 1n respect of ‘Administration of
Tustice™,”

DEMAND NO, 45~~POLILE
MR. SPEAKER * Motion mioved :

“That a sum not  exceeding
Ry, 2548,52,000 be granted to the Presi-
dent, un account, for or towards defray-
g the charges during the year ending on
the 31yt day of March, 1972, in respect
of ‘Police’.”

DLEMAND NO, 46—CENSUS
MR. SPEAKER : Motion nwoved :

“That a sum  not exceeding
Rs, 3,62,84,000 be granted to the President,
on account, for or towards defraying
the charges duribg the year ending on the
31st day of March, 1972, in respect of
‘Censys™."”

DEMAND NO, 47—STATISTICS

MR, SPRAKER : Motion moved :

“That a sum oot  snceading
Rs. 1,46,80,000 be granted 10 the Prasident,
on account for or towards defraying the
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[Mr. Speaker]

charges during the sear ending on the 31st
day of March, 1972, in respect of ‘Satls.
ties".”

DEMAND NO. 48—PRIVY PURSES
AND ALLOWANCL ES OF
INDIAN RULERY

MR, SPEAKER - Motion moved »

“That a sum not exceeding Ry,
88,000 be ganted to the President,
on account f{or or towards defraying
the charges during the year ending on the

3ist day of March, 1972, in  respect of
‘Privy Purses and Allowaneces of Induan
Rulers’.”™

DEMAND NO, 49— TERRIIORIAL
AND POLITICAL PENSIONS
MR. SPEAKER . Motion moved
“Thata sum not exceeding R,
9,43,000 be granted to the President,
on account, f or ar towurds detraying the
charges during the yeur ending on the 3ist

day of March, 1972, in respect of
“Territorinl and Political Pensions' ™

DEMAND NO. 50-~DELHI
MR, SPEAKER : Motwn moved

“That a sum not exceeding Re
19,82,26,000 be granted to the President ¢n
account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1972, in respect of ‘Dethi’,”

DEMAND NO 51— HANDIGARI!
MR, SPEAKER : Motion moved :

“That & sum not exceeding Rs.
2,69,59,000 be grapted to the President,
on account, for or towards defraying
the charges during the yesr ending on the
31t dey of March, 1972, in respect of
‘Chandigurh’.”

MARCH 26, 1971
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DEMAND NO. 52-~ANDAMAN
AND NICOBAR ISLANDS

MR, SPEAKER . Motion movad :

“That 8 sam not exceeding Rs.
3,6947.000 be gramed to the President,
an account, for or 1owargds defraying the
charges during the year ending on the 3lst
day of March, 1972, in respect of
‘Andaman and Nicobar Islands'.”

DEMAND  NO 53— TRIBAL ARIAS

MR, SPFAKER @ Motwon mosed

“fhat u sum not  eaceeding Rs
9,38,18,000 be grunted o the Precident,
on account, 10or or towards defraying
the charges Cuning the Year ending on the
31st day of March, 1972, 1n respect ot
‘Tribal Area’."

DEMAND NO. 34—DADRA AND
NAGAR HAVFL] AREA

MR SPEAKER Motive moved

“That a sum not exceeding Rs.
28,99,000 be granted t0 the President, on
account, for or towards defraying the
chorges duning the year ending on the 31st
day of March, 1972, in respect of

‘NDadra  and  Nagar Haveli Area’.”

DEMAND NO, 55—LACCADIVE,
MINICOY AND AMINDIVI 1ISLANDS

MR, SPEAKER : Motion meved :

“That & sum not exceoding  Rs.
60,753,000 be granted to the President,
on accolnt, tor or towards defraying
the charges during the yesr ending
on the 3Ist dey of March, 1972, i
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respect of ‘Laccadive, Minicoy end

Amindivi fslands’ "

DEMAND NO. 5§6—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
OF HOME AFFAIRS

MR. SPEAKER : Motion moved :

“That & sum not  exceeding
Rs. 4,31,18,000 be granted to the President,
nn account, for or towards defraying
the charges during the year ending on the
st day of March, 1972, in respect of
‘Other  Revenue Expenditure of the
Ministry of Home Aflairs™."”

DEMAND NO. §7- MINISTRY OF
INDUSTRIAL DEVELOPMENT AND
INTERNAL FRADE

MR, SPI 4KFR Motion noved

‘That « sum not exceeding Rs. 25,81,000
he granted to the President, on account,
for or towards defraying the charges
during the year ending on the 3lst day of
March, 1972, in respect of ‘Ministry of
industrial Development and  Internal
Trade'.”

DEMAND NO. 58 . INDUSTRIFS

MR. SPEAKFR * Motion Moved :

“That a svm  wot exceeding
Ra,  1,9596,000 he granted to the
Psesident, on account, for or towards
defraying the charges during the vear end-
mg on the 3ist day of March, 1972, in
respect of ‘Indastries’.”

DEMAND NO. 39-SALT

MR. SPEAKFR : Motion moved :

“That a sum net exceeding Rs. 30,12,
WO be grunted to the President, on
account, for or rowards defraying the
charges during the year ending on the 3ist
day of March, 1972, in respect of ‘Sait’,”

CHAITRA 5, 1893 (S§4K A)
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DEMAND NO, 60-—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
OF INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE

MR. SPEAKER : Motion moved :

“That a sum not excecding Rs, 5,24,
82,000 be grunted 1o the President on
account, for or towards defraying the
charges during the year ending on the 31kt
day of March, 1972, in respect of ‘Other
Revenue Expenditure of the Munistry of

Industrial Development and Internal
Trade’.™

DFEMAND NO. 61~—MINISTRY OF
INFORMATION AND .
BROADCASTING

MR, SPFAKER : Motion moved

"That a sum not exceeding Rs, 10,79
000 be granted to the President, on
account, for or lowards defraying the
charges duting the yeor ending on the
3ist day of March, 1972, in respect of

‘Ministry of Information and Broadeasting’,”

DEMAND NO. 62—~BROADCASTING

MR. SPEAKFR * Mption moved .

‘Fhat a sum not escceding Rs, 5,48,
31,000 be gramted to  the President,
oo account, for or 1owardy defraying the
the charges during thr year ending on the
3ist day of March, 1972, n respect of
'Broadcasting’.”

DEMAND NO. 63—~0THER REVENUF
EXPENDITURE OF THL: MINISTRY
OF INFORMATION AND
BROADCASTING

MR, SPFAKER @ Motion moved-:

“That s sum not exceeding Re.
2,89,19.000 bhe granted to the President.
on aceein, for or fowaerds defraying the
charges during the year endiug on the 31st
day of March, 1972, in  respsct of

v



of Infomamn and Broadmnns ."

.....

DEMAND NO. WMINISTRY OF
-ktGA'I‘lON AND Pom o

MR SPEAK’ER Mouon mowed

' smahd ‘to - the Prasident, On
, ! ot towards. - defraying’
: mnharm dunug the year ending on- tbe
315t day . of -Martch, 1972 in respect of-
' !niury of Irriganon and Power' »

EMAN!? NO GS*MULTIPURPOSE
L k’(VER SGHEME’S

; MR‘ SPEAKtEiR Motim! moved

"ma: a sum not: axwdinn Ra 112
00" be granted to the -President on
pownt,  for _or towards defraying
g Mchm‘aul durms the year ending on the
31st @ay of March, 1872, in respect nf.
Mufthmwosa mmsmw’” SR

EXPENDITURE OF THE MINISTRY -
mF mmemmw AND Powan

FEAKER Motion m0ved
: ,m rwt exoeading Rs.-
mamed

_for. .or towards defraying

"‘t‘hﬂ “a, swm - pot . emudlng
’n's"'-, 1000 be mmd 0 the President,
b fedent; for or't

! n,sam ‘ot exeuding ‘Rs. 15,38.

mmun NO© 6a-mm rmvnmm :

8089'
to the. Pmidem, -on’

uﬁ'sﬁihe yeat ending. on’ the"_",
arch; 1972 Ju_tespect of ‘

mri!t Mngiﬁs_, '

uﬁnttheyurmﬂml(m

DEMANB NO. é8—DIREC OR
- 'GENERAL mN&ssAmv

MR SPEAKER Mmion moved

“Thaz s sum not cxceednﬁé-"

"'Rs 20,894,000 be zrnntad to. the President,

on aécount, for ot towards defmying the

. charges during the year ending 3ist day of

March, 1971, in respect of ‘Director’

‘ Genernl Mines Safoty’.”

namr_m NO. 69-—~LABOUR -
AND EMPLOYMENT

MR. SPEAKER : Motion moved -

"“That  a  sum mot exceedmu

“Rs. 8,50,87,000 be granted to the Presi-
_dent, on decount, for.or {owards defray-

ing the charges duting the year ending
onthe 3ist day of March, 1972, in respect -
of ‘Labaur and cmploymem' " S

DEMANI) NO. 70--EXPEND1TURB
ON DlSPLACED !*B’RSONS -

.-MR;_ s_mAKgR ::‘Mm_io_n .maM B ‘

-‘r , d &

,urmg ‘they year md&nsvon

m:ch !9’7‘3. in ttM
ced P

OF LABOUR, EMPLOYME.NT AND -
REHABILITATION

““'!’hat 8 mm nﬁ M
K. smﬂﬁu mumm m:m,
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on account, for or towards defraying
the charges during the year ending
on the 31st day of March, 1972, in respect
of ‘Other Revenue Expenditure of the
Ministry of Labour, Bmployment and
Rehabilitation".”

DEMAND No. 72 - MINISTRY OF
LAW

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs, 34,17,000 be granted to the President
on account, for or towards defray-
ing the charges during the year ending
the on the 31Ist day of March, 1972, in

0

respect of ‘Minstry of Law’.

DEMAND No, 73—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
OF LAW

MR, SPFAKTR * Motion moved *

“That a sum not exceediny
Re. 6,18,000 be granted to the President,
on acconnt for or towards defraying
the charges duting the year ending on the
31st day of March, 1972, in respect of
‘Other Revenue Expenditure of the Mini-
stry of Law',™

DEMAND NO., 74 - MINISTRY OF
PETROLEUM AND CHEMICALS
AND MINES AND METALS

MR. SPFAKER : Motion moved

“Tha) a sum not exceeding Rs. 21,24,
000 be granted to the President, on
account, for or towards defraying
the chatges during the year ending on the
3ist day of March, 1972, in respect of
‘Ministry of Petroleum and Chemicals and
Mines and Metals’,”

DEMAND NO. 75 . GEOLOGICAL,
SURVEY

MR. SPEAKEFR : Motion moved
“That 8 sum not excesding Rs. $,16,00,000
be grapted to the Prosident, on
deeount, far ar towards defrayiog
thé charges duriog the year ending on the
Bist day of Murch, 1992, in respoct of
‘Geologital Survey'”

CHATTRA 5, 1893 (SAKX)

D.G A %

DEMAND NO. 76 - OTHER
REVENUE EXPENDITURE
OF THE MINISTRY OF
PETROLEUM AND CHEMI.
CALS AND MINES AND
METALS

MR. SPEAKER + Motion moved :

“That a sum not excesding Rs, 5,59,14,
000 be granted to the President om
account, for or towards defraying
the charges during the year ending on the
?lst day on March, 1972, in respect of
Other Revenue Expenditure of the Minis-
try of Petroleum and Chemicals and Mines
and Metals'.”

DEMAND NO. 77 = MINISTRY
OF SHIPPING AND TRANSPORT

MR. SPEAKER ¢ Motion moved

“That a sum not cxceeding Rs, 52,96,
000 be granted to the President, on
account, for or towards defraying
the oharges during the year ending on the
31st day of March, 1972, in respect of
‘Ministty of Shipping and Transport'."

DEMAND NO. 78 - ROADS
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs, §,13,38,
000 be granted to the President, on
account, for or towards defraying
the charges during the year ending on the
3ist day of March, 1972, in respect of
‘Roads’.”

DEMAND NO. 79 - MERCANTILE
MARINE !

MR. SPEAKER : Motion moved -

“That a sum not exceeding Rs.
2,52,69.000 be granted to the Presidsnt,
on account, for or towards defraying the
¢harges during the year ending on the 31st
day of March, 1972, m respect of
‘Mencantile Marmne’.”

DEMAND NO, 80 - LIGHTHOUSES
AND LIGHTSHIPS

MR. SPEAKER ; Motion moved
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{ Mr, Speaker J

“That 8 sum not exceeding Rs. 46,77,
000 be granted to ths President, on
account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1972, in respect of ‘Lightbo-
uses and Lightships’,”

DEMAND NO. 81—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
OF SHIPPING AND TRANSPORT

MR, SPEAKER : Motion moved :

“That a  sum not excesding
Rs. 2,04,51,000 be granted to the President,
on accotnt, for or towards defraying
the clarges during the yepr ending on the
31st day of March, 1972, in respect of
‘Other Revenue Eaxpenditure of the
Ministry of Shipping and Transport'."

DEMAND NO. 8-—~MINISTRY
OF STEEL AND HEAVY
ENGINEERING

MR. SPEAKER : Motion moved }

“That a sum not exceeding Rs. 9,14,000
be granted to the President, on account,
Jor or towards defraying the charges
during the vear ending on the 31st day of
March, 1972, in respect of ‘Ministry of
Steel and Heavy Engincering’.”’

DEMAND NO. 83—OTHER
REVENUE EXPENDITURE OF
THE MINISTRY OF STEEL

AND HEAVY ENGINEERING

MR. SPEAKER : Motion moved :

“Thet a sum pot  exceeding
Rs. 2441000 be granted to the
President, o8 account, for or towards
defraying tha charges during the year end.
ing on the 3ist day of March, 1972, ip
respect of ‘Other Revenue Expenditure of
the Ministry of Steel and Heavy Buginger~
ing.

MAREH 26, 1971

b6 4 %

DEMAND NO. 84—~MINISTRY OF
SUPPLY

MR, SPEAKER : Motion moved :

*“That a sum not exceeding Rs. 39,46,
000 be granted to the President, on
account, for or towards defraying the
charges during the year ending on the 3ist
day of March, 1972, in respect of ‘Minis-
try of Supply’.”’

DEMAND NO. 85--SUPPLIES
AND DISPOSALS

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 1,57,
38,000 be granted to the President on
account, for or towards defraying the
charges during the year ending on the
31st day of March, 1972, in sespect of
‘Supplies and Disposals’.”

DEMAND NO. 86--OTHER
REVENUE EXPENDITURE
OF THE MINISTRY OF
SUPPLY

MR, SPFAKFR : Motion moved :

‘That a sum not exceeding Rs, 15,50
000 be granted to the President, on
account, for or towards deftaying the
charges during the yesr ending on the
31st day of March, 1972, in respect of
‘Other Revenue Bxpenditure of the Minis-
iry of Supply’.”

DEMAND NO. 87—MINJSTRY
OF TOURISM AND CIVIL
AVIATION

MR. SPEAKER : Motion moved :

“That # tum not exceeding Rs. 8,65,
00 be granted to the President,
oy account, for or towards defraying
the charges during the year snding on the
31st dey of March, 1972, ip o of
‘Ministry of Toutism and Civil Av vion®,"
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DEMAND NO, 88-METEOROLOGY

MRk, SPRAKER : Motion moved ;

“$hat a sum not ekceeding Rs.
1,72,54,000 be granted to the President,
on decount for or towards defraying
the charges during the year ending on the
31st day of March, 1972, in respect of
‘Meteorology'.”

DEMAND NO. 89~AVIATION

MR, SPEAKER : Motion moved :

“Thata sum mot exceeding Rs.
5,96,06,000 be granted to the President,
on account, £ or or towards defraying the
charges during the year ending on the 31st

dsy of March, 1972, n respect of
‘Aviation,"
DEMAND NO. 90—0OTHER

RBVENUE EXPENDITURE

OF THE MINISTRY OF

TOURISM AND CIvViL
AVIATION

MR. SPEAKER : Motion moved :

“That & sem tot exceeding Rs,
97,358,600 B¢ granted to the President on
accobnt, for or towards defraying the
olarges duting the year ending on the
31st dsy of March, 1972, in respect of
‘Other Revenue Expenditure of the
Ministry of Tourism and Civil Aviation®,”

DEMAND NO, 91--DEPARTMENT
OF ATOMIC ENERGY

MR, SPEAKER : Motion moved

m be nted {6 the President,

mmmhf or f!:e towards defraying

chiyds dring the year ending on the

MW Makish, 1992, in respect of
métt of Atdmic Evetgy’.”

suln got exceeding Rs,

CHAITRA 8, 1898 (SAKA)

DG A 3%

DEMAND NO. $2—QTHER
REVENUE EXPENDITURE
OF THE DEPARTMENT OF

ATOMIC ENERGY

MR, SPEAKER : Motion moved :

“Thet a sum not exceeding Rs.
17,85,70,000 be grunted to the President,
on account, for or 1owards defraying the
charges during the ¥ear ending on the 31st
day of March, 1972, in respect of
‘Other Revenue Expenditure of the
Department of Atomic Energy’.”

DEMAND NO. 93-—-DEPARTMENT
OF COMMUNICATIONS

MR. SPEAKER : Motion moved ;

“That a sum not exceeding Rs
©,38,000 be granied (o the President,
on account, for or towards defraying
the charges during the year ending on the
31st day of March, 1972, in respect of
‘Department of Communications’.”

DEMAND NO. 9%--OVERSEAS
COMMUNICATIONS SERVICB

MR SPEAKER : Motion moved :

“That & sum not exceeding Rs,
1,58,11,000 be granted to the President, on
account, for or towards defraying the
charges during the year ending en the 3ist
day of March, 1972, in  respect of

‘Overseas Communications Servics'.”

DEMAND NO. 95~POSTS AND
TELEGRAPHS (WORKING
EXPENSES)

MR, SPEAKRER : Motior moved ;

“That & sum not excesding Rs.
96,06,76,000 be granted to the President,
on account, for or towards defraying
the charges during the vear ending
on the 31st day of Maich, 1972, in

¢t of ‘Postsand ’Menraphs (Wcuﬂc-
ms xpenses)'."
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DEMAND NO. 96—~ POSTS AND

TELEGRAPHS —DIVIDEND
TQ GENFRAL REVEAULS
APPROPRIATION TO
RESERVE FUNDS AND RE-
PAYMENTS OF LOANS
FROM GENERAL

REVENUES

MR. SPEAKER : Motion moved :

“I'bat a sum not exceeding Rs,
5,60,46000 be granted to the President,
om account, for or towards defraying the
¢harges during the year ending on the
31st day of March, 1972, in respect
of ‘Posts and Telegraphs—Divident to
QGeneral Revepues, Appropristion 10
Reserve Foods and Repayments of Loans

LIS

from General Revenues’,

DEMAND NO, 97--0) HER

REVENUE EXPENDITURE

OF THE DEPARTMENT Ot
COMMUNICATIONS

MR, SPFAKER * Mouonr moved *

“That a sutn not exceeding Rs,
15,57,000 be granted 1o the President, on
account, for or iowards defraying the
charges during the year ending on the 31t
day of March, 1972 in rspees of
"Other Revenue Fxpenditure of the Depart.
ment of ( ommunicatons,”

DEMAND NO. 9%—DEPARTMENT
OF COMPANY AFFAIRS
MR. SPEAKER : Motion moved ;
“That 8 sum not cxceeding Rs.
11,49,000 be granted to the President,
on account, Jor or towards defrayiog
the charges during the year ending on the
31st day of March 1972, in respect of
‘Department of Company Affairs’,"

DEMAND NO. 99~-OTHER
REVENUE EXPENDITURE
OF THE DEPARTMENT OF

COMPANY AFFAIRS

MARCH 26, 1971

D.G A %

MR. SPEAKLR « Motion moved .

“Phat  « sum not exceeding  Rs,
18,080 be grunted to the Presidess,
ont aceennt, for or towards defraying
the charges during the venr ending on the
st day of March, 1972, in  respect of
‘Other  Rovenue Expenditurs of the
Department of Compsny Affairs’.™

DEMAND NO. 100—~DEPARTMENT
OF ELECTRONICS

MR. RPFAKER : Motion moved

“Tht 4 sum  pot excueding
Rs. 43,93,000 be gtanted to the President,
on account, fin or towards defraying the
charges during the yonr ending on the 315t
duy of Mareh, 1971 in  respect  of
Nepartinent of klectronjes'.”

DEMAND NO, 10} —~DEPARTMLNT
OF PARLIAMENTARY AFFAIRS

MR. SPt ARLR : Motion moved @

“That & sum nut  exceediog
Rs, 137,060 be granted 10 the presi-
dent, an uccount, for or towards

defraying the charges during the year
ending on the 31st day of March, 972,

in respect of ‘Department of Parljamentary
Affpirs ™

DEMAND NO. 102-~DEPARTMENT
OF SCIENTIFIC AND INDUS-
TRIAL RESEARCH

MR. SPEAKER : Motion moved :

“That 8 sum not excesding Rs. 7,40,
56,000 be granted to the President,
o account, for or towards defrmying
the charges during the year ending on ihe
3ist day of Mareh, 1972, in respect of
‘Depertment of Scientific and Industrixl
Reseaten.” “
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DEMAND NO. 103DEPARTMLNT
OF SOCIAL WELFARE

MR SPBAKER : Motion moved :

"“That 4 sum not exceeding Rs. 805,
Y0 be granted to  the  President,
on account for or towards defraying
the charges during the year ending on
the 3ist day of March, 1972, in respest of
‘Deparumest of Social Welfare'.”

DEMAND NO.  104~OTHER
REVIINUE EXPENDITURE
OF THE DEPABTMENT OF

SOCIAL WELFARE

MR, SPEAKER : Motion moved :

“Thet &  sam not exceeding Ry,
1,94,39,000 be granted 10 (he President,
on account for or tawards defraying the
charges during the year ending on the 3ist
day of March, 1972, in respect of
'Other Revenue Expenditure of the Depart.
ment of Social Welfale'.”

DEMAND NO. 105~-PLANNING
COMMISSION

MR. SPEAKER - Motion moved :

“That a sum not  exceeding
Ra. 54,10,000 be granted to the Presi-
dent, on account, for or lowards
defraying the chaiges during the yesr
ending on the 318t dayof March, 1972,
in respect of ‘Planning Corapussion'.”

DEMAND NO. 106—LOK SABHA
MR. SPEAKER : Motion moved ¢

“Phet 8 sum  not  exceeding
Rs. 92,62,000 be granted (o the Presi
demt, on account, for or towards

defraying the charges during the year
sndipg on the 315t day of March, 1972, 1n
respect of ‘Lok Sabha’.”

DEMAND NO. 107 - RAJYA SARHA
MR, SPEAKER : Mation moved :

“Phat & sum not  excesding
R, 37,82,000 be granted to the President,

CHAITRA 5, 1893 (SAKA)

D.G 4, 38

onaccount, for or towardv Jdeftuving
the charges during the vear cnding
onthe 3Ist day of Mwmech W72, 1
tespect of ‘Rejya Sabha',”

DEMAND NO, 108—$ECRLTARIAT
OF THE VICE PRESIDENT

MR. SPEAKER : Motion moved :

“That & sum not excesding
Rs, L,15,000 be granted 1o the Presidest,
an acoount, for or lowards delraying
the charges during the year poding
on the 3lst dny of March, 1972, ig
respect of ‘Secretatiat of the Vice Presis
dm".l'

DEMAND NO. 109—DEFENCE
CAPITAL OUTLAY

MR. SPFAKER : Motion moved :

“Ihat & sum not exceeding
Rs. 34,42,67,000 be granted to the President,
on geconnt, for or fowards defraying
the charges during the year ending
on the 31st day of March, 1972, in respect
of ‘Defence Capital Qutlay',”

DEMAND NO. 110~O0THER
CAPITAL OUTLAY OF THE
MINISTRY OF DEFENCE

MR. SPEAKTR : Motion moved :

“That a sum not exceeding Rs,
1,53,33,000 be granted to the Precdent,
on account, for or towards defraying
the charges during the year ending on the
31st day of March 1972, in respect of
‘Other Capital Outlay of the Mmusiry of
Defence’.”

DEMAND NO. 111—CAPITAL

OUTLAY OF THE MINISTRY

OF EDUCATION AND
YOUTH SERVICES

MR, SPEAKER : Motion moved :

*“That a suni nOt exceeding Rs, 48,18,
000 be gramed to the President, on
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account, for or towards defraying the
Charges durins the vear ending on the 31at
Jay of Match, 1972, in respect of*‘Capital
Outlay of the Ministry of Fducaticn and
Youth Services'.”

DFMAND NO, 112—CAPI1AL
OUTLAY ON THE IND1A
SECURITY PRESS

MR. SPEAXER Motion moyved -

“Phat & sum not excesding
Rs, 21,03,000 be granted to the Presi-
dent, on account, {or or towards defray-
ing the charges during the year ending on
the 3ist day of March, 1972, 1n respect of
‘Capital Outlay on the India Security
Press"‘$

DEMAND NO. 113—CAPITAL
OUTLAY ON CURRENCY
AND COINAGE

MR. SPEAKER : Motion moved :

“Phat & sum  not exceeding
Rs, 3,5542,000 be granted to the Presi.
dent, on account for or towards defray-
ing the charges during the year ending on
the 318\ day of March, 1972, in respect of
*Capital Outlay on Currency and Coinage'.”

DEMAND NO. [#M-~CAPITAL
OUTLAY ON MINTS

MR. SPEAKER: Motion moved :

“That a sum not exceeding
Rs, 9,61,000 be granted to the President,
onaccount, for or towards defraying
the churges dusing the year ending on the
3iet day of March, 1973, im respect of
‘Cagitel Outlay on Mints",”

MARCH 26, 191

Bho 4 ®

DEMAND NO. IN-UAPITAL
OUTLAY ON KGhAR GOLD
MINES

MR, SPEAKER : Motion moved *

“That a sum  dot exceeding
Re. 45,55,000 be granted 16 thé Prési-
dent, ont account, for of towdids difra-
ying the charges during the ym etiding on
the 31st day of March, 1972, in refpwet of
‘Capital Outlay on Kolar Go!d Mines'.”

DEMAND NO. 116~COMMUTED
VALUE OF PENSIONS

MR. SPEAKER ., Motion moved *

“That a sum not exceeding Rs 3,83,73,000
be granted to the President, oft account,
for or towards defraying the charges during
the year ending on the 31st day of iarch,
1972, n respect of ‘Comthuted Vitue
of Pénsions”.”

DEMAND NO, 117-~OTHER
CAPITAL OUTLAY OF THE
MINISTRY OF FINANCE

MR, SPEAKER : Motion moved :

“That &« sam  not  excecding
Rs. 2,2397,000 be greated to the Presi-
dent, ont accownt, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1972, in respect
of ‘Other Capital Outlay of the Ministry
of Fiddnee'.”

DEMAND NO. 1i8=CAPITAL
OUTLAY ON GRANTS T©
STATE GOVERNMENTS FOR

DEVELOPMENT

MR, SPEAKER : Motien moved :

“That & sum mot  exceediag
Re, 9,64,67,000 te granted o the Poesident,
on gcecount, for or towards defraying
the chitges diirlhig the yedt Sidid o the
st day of Mmh 1972, in cespoct of
‘Gapitsi 1o Siate
Governments for ﬁwc‘lopmt.
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DEMAND NO. 119~LOANS AND 4y account, for or towards defraying
ADVANCES BY THE CENTRAL the charges during the year ending on

COVERNMENT

MR. SPEAKER : Motion moved :

““That a sum not excesding Rs. 2,63,
74,04,000 be granted to the President, O
acpount for or towards  defraying
the charges during the yesr ending on the
3lgt day of March, 1972 in respect of
‘Loans and Advances by the Central
Goverament”.”

DEMAND NO, 120~PURCHASE
OF FOODGRAINS AND
FERTILI1ZERS

MR, SPEAKER : Motion moved :

““That & sum not exceeding Rs. 41,12,
21,000 be gramted to the President on
account, for or towards defraying
the charges during the year ending on the
31st day of March, 1972, in respect of
‘Purchase of Foodgrains and Fertilizers'.”

DEMAND NO. 121—OTHFR
CAMTAL QUTLAY OF THI
MINISTRY OF  +00D,
AGRICULTURE, (OMMU-
NITY DEVELOPMENT AND

COOPFRATION

MR. $PEAKER . Motion moved .

“That a sum not exceading Rs. 20,87,95,
000 be granted 10 the President, on
account, for or towards defraying
the charges during the year ending on the
31st day of March, 1972, in respect of
‘Other Capital Outlay of the Ministry of
Food, Agriculture, Commupity Develop-
ment and Cooperation®.”

BEMAND NO. I22—CAPITAL

OUTLAY OF THE MINISTRY
OF FOREIGN TRADE

ME. SPEAKER : Motion moved :

‘“That & sum  not  excesding
Re. 1,62,53,000 be granted 10 the President,

the 31st day March, 1972, in respect of
‘Capital Outlay of the Ministry of Foreign
Trade'.”

DEMAND NO. 123—CAPITAL
OUTLAY ON PUBLIC WORKS

MR. SPEAKER : Motion meved :

“That a sum not  exceeding
Ra, 3,51,67,000 be granted {0 the Presidest,
ol account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1972, in respect of ‘Capital
Outlay on Public Works®,”

DEMAND NO. 124—DELHI
CAPITAL OUTLAY

MR. SPEAKER : Motion moved :

“That a sum npot exceeding
Rs. 2,.23,34,000 be granted to the Presi~
dent, on account, for or towards defrays
ing the charges during the year ending
on the 31st day of Maich, 1972, in respect
of Dellu Cagital Outlay’.”

DEMAND NO, 125=OTHFR CAPITAL
OUTLAY OF THE MINISTRY OF
HEALTH AND FAMILY
FLANNING AND WORKS,
HOUSING AND URBAN
NDEVPLOPMENT

MR, SPEAKER : Motion maved @

“That a sum  not  exceeding
Rs. 7,73,01,000 be granted to the Presi-
dent, on account, tor or towards deftay.
ing the charges during the year ending op
the 3tst day of March, 1972, 1t respect of
‘Other cupial out lay of the Minisiry
of Heslth snd Family Platning and
Works, Housing and Urban Develop.
ment’,"
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DEMAND NQ. 126~ APITAL QUTLAY
IN UNION TERRITORIES AND
TRIBAL AREAS

MR, SPEAKIR : Motion mosed :

“That a sum not exceeding Rs. & 89,
76,000 be granted to the President,
on account, for or towards defiaying
the charges during the year ending on the
3ist day of Murch, 1972, in respect of
'Capital Outlay in Union ‘leiiitories and
Tribal Areas’.”

DEMAND NO. 127—OTHER CAPITAL
OUTLAY OF THE MINISTRY OF
HOME AFFAIRS

MR, SPEAKER : Motiop moved :

“That 8 sum not exceeding Rs. 68,13,
000 be granted to the Piesudent,
on acgount, for or towards defiaying
the charges during the year ending on the
31st day of Maich, 1972, in respect of
‘Other Capital Outiay of the Ministry of

3 e

Home Affairs’,

DEMAND NO. 128—C APITAL OUTLAY
OF THE MINISTRY Of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADF

MR, SPBAKT.R : Motion moved :

“That & sum  not  exceeding,
Rs, 2,03,70,000 be granted to the President
on gecount, for'or towards detraying the
charges during the ysar ending on the
3tst day of March, 1972, in respect of
Capital Outlay of the Ministry of Indus.

LAl

trial Deovelopment and Intergal Trade',

MARCH 26, 1571

Dt GQ AI “

DEMAND NO. 129—-CAPITAL OUTLAY
OF THE MINISTRY OF INFORMATION
AND BROADCASTING

MR. SPEAKER ¢ Motion moved :

“That a8 sum  pot  exceeding
Rs.  2,74,80,000 be granted to the
President, on account, for or towards
defraying the charpes during the year
ending on the 31st day of March, 1972, in
respect of *Capital Outlay of the Ministry
of Information and Bropdeasting’™

DEMAND NO. 130 —~CAPITAL OUTLAY
ON MULTIPURPOSF RIVER
SCHEMES

MR SPEAKER : Motion Moved :

“That & sum npot  exceeding
Rs, 3,92,88,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1972, 1n 1espect of ‘Capital

LYY

Outlay on Multipuryose River Schemes”,

DEMAND  NO,  131—O0THER
CAPITAL OUTLAY OF THE
MINISTRY OF IRRIGATION

AND POWFR

MR, SPEAKER : Motion moved :

“That & sum not excoeding
Rs. 7,50 07,000 be granted to the president
on account, for or towards defraying
the charges during the year ending on the
315t day of March, 1972, in respect of
‘Other Capital Outlay of the Ministry of
Irrigation gnd Power'."
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DEMAND NO. 132~~CAPITAL DEMAND NO, 136~-OTHER CAPITAL
OUTLAY OF THE MINISTRY OUTLAY OF THE MINISTRY OF

OF LABOUR, EMPLOYMENT
AND REHABILITATION

MR, SPEAKER : Motion moved :

“That & sum not exceeding Rs,
2,52,53,000 be granted to the President, on
account, for or towards deftaying the
charges during the year ending on the
J1st day of March, 1972, in respect of
‘Capital Outlay of the Ministry of Lubour,
Fmployment and Rehabilitation’,”

DEMAND NO. 133—CAPITAL
OUTLAY OF THFE MINISTRY
OF  PETROLULM AND
CHIMICALS AND MINES

AND METALS

MR. SPEAKFR : Mouon moved !

“That a sum not exceeding RS,
27,027,000 be granted to the President,
on account, tor or towards defraying
the charges during the year endtng on
the 31st day of March, 1972, n respect of
‘Capital Outlsy of the Ministry of Petrol-
eum and Chemicals and Mines and
Metals’,”

DEMAND NO. 134—~CAPITAL OUTLAY
ON ROADS

MR, SPEAKER : Motion moyved .

“That & sum not excceding Rs.
18, 55,72,000 be wgranied to the President,
on'account, for or towards defiaying
the charges during the year ending on the
31st day of March, 1972, 1n respect of
‘Capital Outlay on Roads’.”

DEMAND NO, 135-~CAPITAL OUTLAY
ON PORTS

MR, SPEAKER : Motion moved :

‘““Ihat 8 Sum not exceeding Rs,
3,65,40,000 bo granted to the Piesident,
on accaum for or towdrds defraying the
charges durmg the vesr ending on ke 31st
day of March, 1972, in respect of ‘Capital
Outlay on Ports’,”

SHIPPING AND TRANSPORT
MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs. 4,51,
64,000 be granted to the President,
on account, for or towards defraying
the charges during the year ending on the
3ist day of March, 1972, in respect of
‘Other Capital Outlay of the Ministry of
Shipping and Transport'."

DEMAND NO. 137—CAPITAL OUTLAY
OF THE MINISTRY OF STEEL AND
HEAVY ENGINEERING

MR, SPEAKER : Motion moved :

“That & sum not exceeding Rs. 7,62,
15000 be granted 1o the President,
oh account, for or towards defraying the
charges during the wvear ending on the
31st day of March, 1972, in respect of
‘Capital Outlay of the Ministry of Steel
and Heavy Engineering'.”

DEMAND NO. 138—~CAPITAL OUTLAY
ON AVIATION

MR, SPFAKER: Motion moved :

“That a sum not exceeding Rs 4,45,
76,000 be granted to the President,
on gecount, for or towards defraying the
charges during the year ending on the 3ist
day of March, 1972, in respect of ‘Cupital
Outlay on Avitation'.”

DEMAND NO. 139~~-0THER CAPITAL
OUTLAY OF THE MINISTRY OF
TOURISM AND (IVIL AVIATION

MR. SPEAKER: Motion moved :

“Thata sum not exceeding Rs, 4,52,
27,000 bo granted to the President,
on account, for or towards defraying the
charges during the year ending on the
315t day of March, 1972, it 1espect of
‘Other Capital Qutlay of the Ministry of

v 9"

Toprism apd Civil Aviation’,
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DEMAND NO. 140~—~CAPITAL QUTLAY
OF THE DEPARTMENT OF ATOMIC
ENERGY

MR. SPEAKER : Motion moved

““That & sum not exceeding Rs, 21,71,
71,000 he gianted to the President, on
accoxn! for or towards defraying the
charges during the year ending on the 31st
day of March, 1972. in respect of ‘Capitnl
Qutlay of the Department of Atomic
Foergy'."”

DEMAND NO., 141~CAPITAL OUTLAY
ON POSTS AND TELEGRAPHS (NOT
MET FROM REVENUE)

MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs. 29,35,
00,000 be granted to the President, on
account, for or fowards defraying the
charges during the year ending on the 31st
day of March, 1972, in respect of ‘Capital
Outlay on Posts and Telegraphs (Not met
from Revenus)’,”

DEMAND NO. 142--OTHER CAPITAL
OUTLAY OF THE DEPARTMENT OF
COMMUNICATIONS

MR, SPEAKER : Motion moved -

“That a sum not exceeding Rs. 61,27,
000 be granted tu the President, on
account, for or towards defraying the
charges during the year ending on the 31st
day of Msrch, 1972, in respect of ‘Other
Capital Qutlay of the Department of
Communications’.”
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CHAITRA §, 1893 (S4K 4)

D.G. 4. 10
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o oelt & sty ¥ o ST wEh
o wow, Rgraw g @ § ol
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afeads wfr, adt fear & o @
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MR. SPEAKER : They are taken ns
moved,

So far as calling members is concerned,
] have decided that one old member will
be followed by one new member, If the
whips send two names, the new member
will have preference for some time.

SHRI RAMAVATAR SHASTRY : 1Y
Heg to move ¢

“That the demmnd for gtant on
Account under the head Education be re~
duced by Ra, 100"

[Raiture to remove ‘the R.B.S. office
from the pramises of Banmwras Hindu
University (1)]

CHAITRA §, 1893 (S4K A)

D.G4

““That the demand for grant on account
under the head Education be reduced by
Rs. 100,

[Need to meke proper arrangements
20;] the development of Urdu language
2

“That the demand for grant on
Account under the head Education be re~
duced by Rs. 100.”

[Step-motherly treatment towards Utdu
(3)]

“That the demand for grant on account
under the head Education be reduced by
Rs. 100.”

[Need to nationalise education through.
out the country (4)]

“That the demand for grant on acconnt
under the head Bducation be teduced by
Rs. 100"

[Need to introduce uniform syllabii in
all the schools and colleges in the coun.
try (5)]

“That the Demarnd for Grant on
Account under the HWead Fducation be
reduced by Rs, 100.”

Fatlure to accept the demands of the
teachers.of schools and colleges, (6)]

“That the demand for grant on
Account under the Yead Fducation be
reduced by Rs. 100.”

[Need to set up at least one central
University in each State. (7)]

“That the Demand for Grant on
Account under the !Hsad Education be
reduced by Rs. 100,

[Need to bring the Patna University
under Centre’s control in view of lts
deplorable condition. (8)}
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[Shri Ramavatar Shastri]

“That the Demand for Grant on
Account Under the Head Ministry of
Home Affairs be reduced by Rs. 100,”

[Need to tnstitute an endquiry into the
attitude of favouritism adopted hy the
officers and the police during the last
clections to Yok Sabha (11)]

“That the Demand form Grant on
Account under the Jead Ministry of Home
Affairs be reduced by Rs. 100.”

[Need to ban communal organisations
and communal propagands. (12)]

“That the demand for grant on
Account under the head Police be reduced
by Rs, 100.”

[Need to check the High-handedness
of Police. (13)]

“That the demand for grant on
Account under the head Police be reduced
by Rs. 100,

[Need to restore the faciisties to sus.
pended and discharged rolice pertonnel
after their reinstatement, with effect from
the date of their suspension and discharge
from service. (14)]

“That the demand for grant on
Account under the head Ministry of Irrie
gation and Power be reduced by Rs, 100.”

[Need of granting additional financial

aid for the mplementation of Kost,
Gandak and Sone River Projects in
Bihar, @8)}

““That the Demand for grant on account
under the head Ministry of Irmngation and
and Power be reduced by Rs, 100.”

{Need to provide special assistance to
Government of Bihar for the completion
of Pun Puu River Scheme, Mokameh Taol
Scheme snd Berhia Tal Scheme. (16)]

MARCH 25, 1971

D.G.A »

“That the demund for grant on
Account under the head Ministry of Trci~
gation and Power be reduced by Rs. 100,

[Need to provide more funds to Bibar
Government for State tube-well schemes,

““That the demend for Grant on
Account under the Head Ministry of Irri-
gation and Power be reduced by Rs. 100,"

[Need to supply mote power to Bihai
and to reduce its rates (18)]

“That the WDemand for Grant on
Account under the Head Minisiry of Irn-
gation and Power be reduced by Re, 100"

[Failure to provide ungation facthues
from Ganga in Patna, Shahbad, Gaya
Monghyr and Bhagaipur districts of Bihar
(19).

“That the Demand for Giant on
Account undei the Heud Minvtry of -
gation and Power be teduced by Ry, 100,

[Noed of not permutting Government
of Madhya Pradesh t0 coastruct a dam
on Sone river in the area Malling under
their Jurisdiction, {20)]

“That the Domand for Grant on
Account under the Head Ministry of
Labour, Employment and Rehabilitation
he reduced by Rs. 100."”

[Need to change the anti labow
policy ot Labow Depattment (21)]
“IThat  the Demand for grant on

Account under the I[lead Ministry of
Labour Employment and Rehabilitation be
teduced by Rs, 100.”

[Failure to accept the nine point
demands of the employees working in Pro.
vident Fund Offices {(22)]

“That the demand for grant on
Account under Head Ministry of Labour
Employment and Rehabilitation be rs.
duced by Rs, 100\'”
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{Anti-lsbour and  arbitrary poticy
of officers of Provident Fund Officers.

(23)]

“That the demand for grant on
account under the Head Ministry of
Labour, Employment and Rehabilitation
be reduced by Rs. 100.”

Failure to check increasing unemploy.
ment in the country” (24)]

“That the demand for grant on account
under the Head Director General Mines
Safety be reduced by Rs, 100."

[Unsatisfactory arrangement for mines
security.(25)]

“That thq demend for grant on
account under the Head Director General
Mitnes Safety be reduced by Rs, 100.”

[Need to equip the mines with the
latest devices of Security. (26)]

““That the demand for grant on acco-
unt under the Head Labour and Employ-
ment be reduced by Rs, 100,

[Fashure to implement strictly the
awards of Labour Tiibunals and Arbitration
Boards, (27}]

“That the Demand for grant on
account under the head Labour and
Employment be reduced by Rs. 100."

[Need to pay special attention the
welfare schemes for mine workers, (28)]

“"That the demand for grant on acco-
uns under the head Labour and Employment
be reduced by Rs- 100,

[Faflure 10 provide wages to mine
workers in accordance with the recom-
mendation of the Pay Commission. (29)]

“Thet the demand for grant on accos
unt under the head Hxpenditore on Dis.

placed Persons be reduced by Rs. 100.”

CHAITRA §, 1893 (S4KA)

D.G.A4 &

[Need to improve the pitiable condition
of displaced persons, (30)]

MR. SPBAKER : The cut Motions are
also before the House.

ot gt fog (gorf) @ srue wgew,
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g 1w wrr § uw-wgroer o
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DR. KARN! SINGH The Congress
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can prove that it was ali white money, I
can aceept 1t (Interruptions)
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WY s} | wrsr gardl Aone ¥w ¥ aday
* fazrar wgd & wic a8 wifes awr-
Far o8 o7 gt g€ &+ g¥ qu faverg
g fwdm d wfgw gmam Wi o
TUad a1 Afer A g g
A s AR FAAT F A {7 qwR
2, fam ¥ gwr qfywrdr w1y § AT g
F1v & afurrd ary §, & wred aveqq
t fa¥zg sy qun g R ogasr o
A7 FNF § A7 G TATYA KT FIATH
£ qA § 1 9g FUILEH efow &
A WA §) oBW AN AAAT ¥ QUi
iy & for ageX ¥ Y waae gard
areeAT w9 e § e oTd wn-
wfet & werw § gas) agr q-gd
T T St fee oAt g A
9 ¥ Ay gwra @ i fe ag @
e rgw 3w gfawrd ¥ ford mig
aragd At A o q¥ 1 gm0
figd 912 & 99 ¥ I A A Wie Wy
W QO sy forr w1 s dw &
vat wifee wigwre g odf % o
g1 & faw & @-femmehen B ay
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wrrearm § foad fs @ gy gl §
F e, o) greaTg) ® i OF -
e A qEL FHATD e ® ey
awR orade w1 5% §, wifex g g
T Ay wt fie® & fog aaronmig ¥ 9@
wy 48 & ot fory ot & oot g ww
weqre N @ A 9 g8 I
ey § 1 T G 8 gw & ufs -
w% grar wifge 1 w1y ¥ & sae wOd
A grog & gOua e dpgd S §
4% qrg vgx ¥ faq wer, fae fgand &
fam Wt ) 1 & gy fakaw
A AW EfE g3 W W U ¥
iz v e wad ang for & fis
A gt Pamd o faz faa ) ang
A E 9 awg fewr &% Wlv Ag W
stax Faalg wc ak | & ot 3w W
8 WL H FITE JURCA WY
g gar wfey o wade 7 &
Pearaa & fag v g & a0 Jarw
13w o AR & fs g & Qe
At & AT add wgw A NA Y
o ¥ a3 o w3 o § fe ot frgmn o
W wyevcwd § qEeY I oy
afA & dlg ¥ o X § <
qo R @ dw frel & opae A ag
wrawt aregd &1 Fo gwr § fe fre
ool ot wifes T 3 gmT WA
& ¥ Qf wdfw agl fF ;fgg
e gk A wRA MA@ ey
sty weery o & W arfi o o A
¥, Cdteddt Yk fe N wwh
fieare & wr § o o ¥ v oA
O awdt § 1 g oy O woreh g A
# iy ard) et gy | g M o & e
:;‘m WAl G craerar W
i
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wr & oy fider worr amg g fe
R R o oo s e & Faf®
ot QA o ¥ wwwrdl w1 W
¥ weg ayg oRfw i gt Wi
A wefty wf @, wwEw Wi gEd
wifgat ®r felt g€ wwwe @ &
WoRo¥) o & wh gurd agt wydli, Tt
dwré onfaadl st geamml g age
wRaTT FT R § 1 AAT W A Awge
wF i g oagi ey Al ol ¥y
e g Wt SA A A ey aaw
IoR arwraw foe aid & g€ &
wf wfemd o1 g9 @ STl
xdifn &gt WoRodio ot guwre ¥
afwr qul & Jw § F dokodle oy
qgar & gl § Jac wdw ¥ aw
& . g W e A
wx fadwe gavar forer wfy s farer
g0 W o & faard it foelt @
fard § g ot ow grad Qo
"7 qWIL W aE favw sow @
% fei & wvae AT a¥w Ag o gwan
F vaww g7 wT awar o ow figw

weuw wgd - agt 97 fgr e
#1 oTT A | ag A afsers Mrzerd
TR AT Y

ot wiget see (afemy) : qete
wsaw oY, ¥ wqE¥ WA ® g4
oot 1 dw W wifis i amnfas
oyrar & fag W 2w 3 gegizT w7
awq foar § 39 & e WA T qu
v ¥ faggg qwz ¥ sy o )
afiwr g W g v qgar § f 23 o
¥ ot ® ang o WA N g A -
fore st fraely wrfgg ot g Y fiefs
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§ o gard oW faErd weddt o
g @ & fis goee F gl qr gew
frar oo v & gre A a9 wgar § fe
g gl dues MX F AN IniEare ¥
forg ¥ gady, ey orff, ta.og. . a
wfgw ¥, €Y ghomi & Nz W™ &
fag iy & Qw1 2 & A A2y wgr
wx fis g sredregual ¥ A Dt A
weft ®iT 20-50 gme gl /1 A
agi A4 famr war 1 gaemAl & mfed 9T
syt ek af | 5@ wredE ¥ & ared
gt ugt wr A aw g adwwt wfawe
%) wye fauy 791 1 WYE I AW g
faers ot agi & sfusrd gord am
gy W dure A8 g ) orwT s
) o fegr oy 3@ Y &1 sy WA
st gg W w0 0k ) AEw o
gemT A 37 7Y iy fead ¥ agw A
A w o Xuag g § Fras s
fazrg Ay M sa A ot 0 g, wA
fay sz fF gq % fear gmmigw 2
Wtz fegar qmah  agfa gl orfzal
sigEgiaram A m fegdaa &
faars sraadt F1 aAr wifgg ) are &

e ag @t szar § B o dveT e §,
AN FFow wd § N e ¥

¥ fg 97 & Wiz ¥ @@ wama
¥z wwrg o frw & o7 w Az WX

g 1§ 0% 7 9% | o sfaEy 7
MarEw g9 WA & q@ s o A
g g Al Mg AT o Ag Y g
i qimaw sy B o ow o
wod! gt wifgy wite sa W wfwwre g
wfigy, wet ot e e o goem dted @
gom sery wk S faww @ et AT
v wRere sty wnd o o o,
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ure. . oF 47 9 o goere & Y et g
€1, 39 B R WX ¥, IW N qgram
¥ w B QT FaT AT KU §F 1 X7
weTe &7 siferwr 3w far wifge

¥ Arg-arg rfgw gRtar W
arag o § 1 awrd Y gwear s ¥ N
SRR R R SR K T
@ Afrey & wvare g wer€ @ & 1 O
g0 ot st fagmar fae® & At ge
g Wy & w7 § oty awar § g s
awdd fom § 1 afew saar My 7g AR
g% & fag Aare Y § P gm ga #1d
£ qu w0 | afer a7 Frgdr § fs gt
¥R I WY wgmd war &N wWroew
fwr 3 1 7 wifgs fsar o fe gw
9 F AFTO HT wAT F G &) W Wt
arew A fear s @ w0 q@z I%
W % wreew feay arar wfgg wifs
o wgi AT g M qu e & framn
o1 &% 1 A A WL A WA AR W g
s famr A E oY g Tk fag
w&F £ AT fift | AT wYY WA B
d Arar ¢ &Y A AR & qgy § am
g LT Em ATy A ara v §, oy
33g wm gy AfwT dam 9 q ETEg @Y
Faui Y A w@ § ) N vdxy frew
ANg § I qT Ay A aar wifgg
qe A DY ¥ T Hr wawey  fiva
it alx &% § T & wefawoy
wifwg 1 Brlt ad e Afag iz o
AT F QW R FwAey wiwg g
oy WA ¥ A § ogw @ o
¥ifag Wi s § ot W g o9 W QU
A | wre W ek wd W qu A
o< § o gl ) ot T g, W
aifedf ot g€ & 1 gw wog & P I
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wEarT gt gf 3, e A wgh & fa

e gvt qe wgmr Al wrm d O
ad & owrw ¥ qu aff sv @

agt o fewwer & aw d, fred
o e A fawae g ® Ry gt
gz & watfedt frorlt wifgq ) awz &
warfaw folx s ¥ 95 wig
soqr cteg Wt ofeedw & fad wr qar
%, 9z qufea 7 ¥ ta * ghc sgEr
agrar wrfgd 1 gaT qw & off fasf ®
rari orq-nnfedY faesd arfgns e wdy
& qdf fye § wrr O se-wrem g
Yogm A gw atfe e ow-gemed)
gaa a1 § GiT gH wnw £ ¥ fr ew
qUZ W I F1 I@ o, Afew TR T
T s @ pn Agt W N A e
agi @ o Wy &1 afoar & ow gm
‘st wyraifey Afew qv qaw avslt
qr, 3 w1 Arddw frargor & @ &
hgT IR & T gv qTRIT & wgAnT
Frgd ¥ 1 oyt 9T ¥ A foeg A
ISTAT AT R, X 9 Do A W A
& agt wiet wrar et ar, Afwr W A
wter A sy oay, feg o adlon O
gur fr agt & Pemwl ot wamy a1 oy
[T W W AR A N W R
sqaear g uRr Wi 99 & e W & forar
W, W JWE N W K ww A
afclore fwr ar ewar &, 3t aw
oW amd ¥ Wi gk 7 gk

wegfabe sie faoredt & i &
gamur 93w facgm fregrgor & gAY
qarfas qrslf %1 wrewmr &% w @ger
Fern s o, Wl a i g oY g
fegrr ¥ arit o it o wag & oY fiqwelt
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®} oy 2€, o & wray frwet o qoad
#25 vl wr wz % fagr g,
afeq i gt faat o oY qgd & fagrd)
ATH-HCx O o, agt W ew vz W aAry
w2 fegr mar | w9 g w2 W QEA
e A ar oY gig-qraTea ¥, A
9E% &, 9 & Wy wAT afgy @
figre & ot wiigs fasrely g ®) Faad arit
ar, ag N Ag Frdl, 39 W qu war
gy e wE ¥) ATy w@T AR

wgfade & wmd § oA g
3w age fager g &y zie?  fafed
# a6 ¥ qF WgA-wad) 7w foqledr
7 gar€ nf ff, A EAd AP g E
¥ fad star A waw F agw awmdy w0
g fzar ar, Afer ol a% ag Avaen
afimfcd & o eargmr 2w W d
w1 gt Ag fasr Ter § 1 W 3w AC-
FIT A eqse Ay @ fr Ag & aQdr #Y
g2 famt ara, AfwT o g ¥ wigemifoq
w7 gEAT TG FIT, IT W A ¥ fyana
g A ta & Rw A fronar @t rdw
7 ol Y ) g8 fog e § fe 2w
¥ fawgar w1 gard & e whymfon wr
qur ggant famar wrfgh, @ wiasrd
forr o ¥ fag Foedared, ag o ®
qu s & fead, fradt al & gw ?
md Y WA § qu e
famd

T ¥w waerar Al e 2w
Ti87 1942 F erma ¥ AL AW
SeXw W FT OF ATH A0y Tar a1, ¥few
forerar wedriwe agt faer wifgd, og off
fowr wup &1 FwT oM FHY W
geen ¥ ot agram Pt afgh og ot
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firr ot 31w A Em G e Ra AN
g ¥ N Awam wa a7 oand, fuw
& wfgnd oo foww W 39 W
wiigs srgraar w7 I A TET HH

1fgd

M ¥ Ry AT gm o dWr E
gt sgramr Ay e 1 B, famr g &
ark fed &) o Fogmr o et o
fedy &% % ara dur A omar @, AN sw
N wgr arar § e 07 fedt wedt €
A At few w1 3w 9% F @nar g,
o oy Waw & i af & o
gt 3% gy 4 fewar B @R gEE-
] dx ¥ qm Wy g, e o F
ggraxr af fomdr & s g B oew
waAl # Forx forr wr afs owaw
fewatfedt q dar faer o | 2w A s
W agram & fod T A & wrAw A
AqAT ¥ EHAZ WA §, ITH AL TAR
# qe &) ga ¥ 06 fazd A v
a3, AT X g¥ wAw qugA faar, ww
WX | ug wen w Adl & w wme
&THE &, T AT O AL A GV | HAX
M age 5, 9 H qfordx 5@ owy-
fowtfedt v St 7t dar famar xfad

gk & ¥ dW W D-d arw
wrory & forg o wgr @1, fadesT w@ag
sty wgare & frg =gt ar, Afpa o)
o wid ) gt €1 wE X A s,
w wfinfal ' w awg & s
afrdt &1 segn AW & wgd B aw
W am & wh & e W e
@ o ) ek § B gt aiferamie
¥ vy Qg W wad 7
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tw ot adf dte derd fpd k
frg o weqw whww ad §, 3w WA
» geear wfgodl rOR A R A
aze w7 wfgg )

SHR1 C. L, DESAIL (Sebatkantha): Mr,
Speaker, Sir, we congralulate the Prime
Minister on her outstanding victory and
she has now g0t the opportunity of potting
all the promises made in the manifesto as
well as the promises made in the President’s
Address into eflect. We give this credit
to her ungrudgingly on behalf of the pa:-
ent Congress which though badly beaten
and completely emasculated, has taken up
the challenge hiavely, We 1ecognise
the prominent position of the (Congress
led by the Prune Mumsier variously known
as Congress (N), then becoming ( Ongress
(R). For a short time 1t became (on-
sress(J) and now it has become Congress
(). The Prime Minister 1s now 10 a posi-
tion to put everybody in his proper place
whether it 18 Babuji or Chatrapathiy, whe.-
ther it is the young turks or old women
in the party or whethet they are her Com.
mumst friends or D M.K. partners,

1HE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN) - She has
put you in proper place

SHR1C. C, DESAL . | am 10 my place
all right, I know my place; you have to
know youi place now,

However, 1 wish to say this that we
shall extend to the Government our ful-
lest cooperation in the fulBlment of the
pollcies designed to eradicats povetty, (o
develope and buildup industries, 0 prevent
wastage of national resources and find a
solution to the problem of the unemploysd
hoth educated and uneducated, rural as
well as urban.

These are the policies which the Con.
geots party inherited reslly from undivi-
ded Congress taking imto consideration
the 10.point progtamnie of the ATCC in
Brbgatore in 1969, Wo siisll cbiiperate whar
ever we can, with forfeiting out righ
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to OPpOss wherevar we must, in the intsr.
est of the petion, in the interests of the
peopls and in the largar, interests of the
weaker sections of the community,

It is necessary to remind the Prime
Minister of the old adage--Power corrupts
and absoluts power corrupts absolutely,
We shouid not forget the foul and wide-
spread corruption which existed in this
country, which was witnessed on the eve
of the elections, maybe for whatever por-
pose these might have bsen practised,
But we must warn the Government that we
shall not any longer tolerate the absolute
corruption which may arise {rom absoute
Power,

We wolcome the decision of the
Government to go about the abolition of
the privy purses in a constitutional manner.
If only they had doge this last year all
this unseemly controversy which arose
bhetween the Government and the Supreme
Court would have been avoided.

I believe ] am correct in saying the
then Law Minister was properly advised
by the Law Ministry and even by the
Home Ministry that it was uncosnstitutional
to go about the dervcogniiion order in
the way in which they did. However, he
thought ot no end his own legal acumen,
and he set aside the ardvice given by the
Law Ministty and even the Attorney-
Ganeral und advised the Government in
favour of tha derscognition with the result
that we all know. We hope that the now
Law Minister who is an eminent retired or
former High Couit judge will give dus
weight to the advice of his Ministry and
will not project his owa political opinions
and views either in the intlerpretation of
law or in the enunciation or adminisiration
of justice,

There is one more point which 1 would
like t0 emphasise in this connection, and
that is the desirability of consulting as
often as possible the Attoroey.General in
matters relating t0 law. 1 know case after
case in whichk committed advice may hava
bsem given by the Law Ministry to  suit
the whims and whimsicalities of the Minjs.
ter in charpe, but when the party bas poin.
ted out to Government that in a case like
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this it would be bstter also to consult the
Attorney-General, they have felt that they
shouid not do so bacause they have felt
that the opinion given by the Attorney.
General may be adverse oither to the
views of the Minister or to the opinions
of the Ministry. This is particularly so in
matters relating to taxation and the pro~
visions of the commercial 1aws such as the
Monopolies and Restrictive Trade Practices
Act, because the equation is uneven between
the private party and the Government.
Government have the legal opinion and
the legal counsel free, whereas the poor
private party has to spend from his own
pocket to vindicate and obtain justice in law
courts. Therefore, Government should be
more careful and infact, government would
be well advised to consult the Atiorney-
General wherever there is any violent
difference of opinion between the Ministry
and the private party concerned,

SHRI R, D. BHANDARE (Bombay
Central): Now, my hon. friend belongs to
Congress (O) and not to the Swatantra
Party.

SHRI C, C. DESAI : For the infor.
mation of the hon. Member, 1 may say
that | am speaking now us a representative
of Congress (0). He still seems to think °
and live in 1968 when 1 represented the
Swatantra Party, He does seam to have
changed with the times.

SHR! R, D. BHANDARE- |
only reminding him,

am

SHRI C. C. DBSAL: 1 am fully aware
of what 1 am doing. | am not one of
those who duv not know what they talk,

In the matter of foreign policy,
while we support the principle of non.
alignment we must warn Government that
non-alignment raust b real and true non-
alignment and not the Non.alignment that
we have witnessed during' the last few
years, that is, appeasing the so-called fri.
onds in the Arab world or in the African
countries,

1 have had the benefit of visiting both
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- ‘South-Africa and the Bast Afucaa coun-
Ctriss.” 1 know- the condition. of the
-..people ‘there, particularly the .péople of
¢ Indian origin now resident as citizens in
. these countries,.and 1 have no hesitation
* .in seying that
: K.enya, Uganda and Tanzania are friends
" of India, the condition of "the people of

-~ of the Indian airliner

aithough -countries like

Indian origin in . thoss countries iz no

. bstter than-that of the psople of Indian

origin resident as citizens of South Africa.
In one country we call it apartheid, while
in the Other countries, we do not call it
apartheid, but it is just as bad; this apar-
theid i3 undeclared, yot, in practice, it is

“just &y bad 89°in South Africa. Our Foreign.

Offics, howevr is partial 1o and almost afraid
of those countries for reasons best koown
to themielves, and the same thing obtains
in ths matter of Arab countries, [ am
not taking up the question of israel in this
context. ' But the to3t- of  friendship of
Arab countries is where we have any con.
frontation, even a minor confrontation,
with ‘our next~door neighbours Pakistan
and China,

Take the case of the recent hijacking
which was taken
there and blown up. It was said -the other
day by the radio of Betar Kendra of Bangla
Dash that Mr, Bhutto hada hand in this

- pamculax atrocity.

None of these Amb countries has ‘said
nword against Pakmtan. 1f  any such
thing had happanad in ' India, they would

‘have beeniths most vooal-and vociferous
in ¢ondemning India snd such
“This ia‘what [wauld call discrimination
" a¥ hstween India ‘and Pakista in  their
"fnpnmw!l “All these Arab coumries are
~the .
"":'-.Arubu, Syria, Jardope. o1 Lebanon, they
it

incident.

Same; whather it is VAR, - Saudi

Wa lhould tnka due not of
C ‘ot the part of.
&nd should not.
vent which . we

MARCM% ﬂm

nm m the Arsb' :

o in this country? What 8" the }uqtlﬂutwnf: i
* for giving' diplomatio - -recognition " o' the -

Arab League? - ‘Where eise does this. ‘bap--
pen? Which - other country has done mich

a thing? But in this country, we believe :
- subservience t0. Arab interests in preference

to our own, 1 hope that Government;
strong as it is now, will be cured of this
particular disease. .

Now there is one other matter on which
1 would like to speak ; this concerns what
is happening in Pakistan todny, Before
long, may be in a day or two, East Pakis-
tan or rather I would call it Bangla Desh,
may well bs an independent, sovereign
country. We must do everything possible
o assure the people of Bangla Desh that
this country. will never entertain the
slightest feeling of animosity, hostility or
unfriendliness towards the people and the
problems of that country. 'They have
nothing to fear from this country. We
have a Deputy High Commission in
Dacea, Tt should immediately be raised to

_the status of a full Embassy. Although’

continuing to be a Deputy High Commis.
sion, a senior officer of the rank, grade
and status of ambassador should be
posted in  Dacca forthwith, The office
should bi sirengthened because very soon
we will have far more relationship with
Dacca, particularly in the matter of libera-
lisation of issue of - visas and resumption
of trade batween the two countries, There
must be . imaginative thinking on the
part of our foreign office. They must look .
ahead and see what is happening in Bangla
Desh, They  must prepare - themselves

from now so that they may be up to the:

task which they will be ' called upon to '

,dlscharge in the riext few days,

Even in West Paklsmn. uxmilm utua- '
tmn is likely 10 atise because with separac

_tioa for all - practical Purposes-1 do not:

say that ‘Pakistan will be - completsly .
broka‘h up, but.it-i8 as good as brokeh up- -

Wast . Pakistan - also will ‘not retain its ©
- unity -or - integrity, “There will be ijab.w.’ '
_there will be. Sind,

‘ there wm bc anm
ukhmwa \
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1 speak as one who spent the last four
years of his service in Pakistan. I know
the people thete very well. I know Mau-
lana Bhashani, Sheikh Mujibur Rahman
and others, I can assure you, this House
and the people of the country that they
have nothing but the friendliest feelings
towards us. Itisup to us to see that
the same feelings are reciprocated when
that country becomes independent. The
relationship that ‘will subsist bhetween
India and Bangla Desh will be what sub.
sists between the US and Canada,

Now, what is happening in East
Pakistan <hould have a lesson for us. It
should be iealised and recognised by
Government that whatever may be the
geographice]l and rolitical conditions, no
peaple can rule over another section of
the community without 11s willing consent,
I refer to the case of Jammu and Kashmir,
Where was the necessary of buauning the
Plebiscite Front just on the eve of the
elections ecxcept to prevent these people
from contesting the election and showing
where the interest or the opinions of the
people of Jammu and Kashmir lay ?
What would have happened ? Heavens
would not have fallen if the Plebiscite
Front was allowed to contest the
elections,

There would have been one of two
1esults, Fither reople like Sheikh Ahdul.
la and Mirza Afzal Beg would have
fought the elections and lost them, in
which coase they would have been put in
their proper place and we would have
known that they do oot enjoy the confi.
dence of the peopie of lammu and
Ksshmir, or, if they had won — which, I
think, they would have done — they would
have had to come before this very House
and to take the osath of allegiance to the
Constitution whereby any dquestion of
challenging the inviolability or testing of
acoession would have gone by the board,

Once they have taken the oath of alle.
giance (0 the Constitution of India as it is
today, there is 10 question of a plebliscites
there is no duestion of doubting or dis-
pwing the fact of sccession, We should
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have tested that. All this talk would have
gone by the board. It would have looked
democratic, that we were not afraid of an
opposition party coming t0 power in any
part of the country, and we would have
killed this bogey of doubtful or disputed
accession once and for all, But why did
the Government do that ? They had a
purrose. They wanted to prop up that
unpopular regime in Jammu and Kashmir
known as the Sadig Government,

This is where we object. This is where
the party in rower takes the law into its
own hands, interferes with the normal
events, interferes with even normal elect-
ions. Many examples of this have been
seen latterly which will, 1 hope, come
before the House in some form or other
sooner or later. It must be realised that
this country will not be in a position to
maintain its rule in Jammu and Kashmir
without the willing consent of its people,
and it 1s up to us to obtain it, and it is
possible to obtain the willing consent
of thg people of Jammu and Kashmir,
even though they may belong to a different
faith from the majority community in
this country; but we must follow the
correct principle, the correct practice, We
must give those people a fair opportunity
for free, fair and unfettered elections, of
coming to power and forming the Govern-
ment if they are in a majority. So long
as we do not do that, discontent will
spread. The suppressed feelings will fester
and we shall have a problem like what
President Yahya Khan is facing today in
Bangla Desh,

SHRI MADBHU DANDAVATE
{Rajapur) : The Kashmir Constituent
Assembly long ago took a decision,

SHRI C. C. DESA] : 1 know that, but
these people seem to think that by allow-
ing Sheikh Abdulla or others to come to
power they would either be doing some
damage or disservice to their own stooge,
the Sadigq GCovernment, or that they
would be raising afresh the question of
accession. Neither of these things is
valid, and neither should be allpwed to
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come in the way of the correct attitude of
the Goveroment, which should be to
obtain the fres and willing consent of the
people of Jammu and Kashmit, 1t should
not be & matter of any botheration with
this Qovernment as to which party
comes to power whether in Mysore, Kerala
ot Jammu and Kashmir, They must
realise that honesty is the best policy, and
that truth would survive all falsehoods
and misdeods,

There is an order of ban on Sheikh
Abdulla, There is no justification to
continue it now that the elections are
over, now that you have got your own
candidates elected except one who repre-
sents the constituency of Srinagar. At
feast now I hope the Government would
not extend the period of the ban on
Sheikh Abdulla and Murza Afzal Beg and
would allow complete freedom of
expression within the country and within
the four corners of the law,

While talking about Kashmir, I am
reminded of the case of our Ambassador
{n the Soviet Union That gentleman
hails from Kashmir, and to the best of
my knowledge——and 1 would like Govern-
ment to verify it ~— during the last one
year, he has spent far more time in
Kashmir that in the Soviet Union, He has
drawn all the salaries and allowances
partaining o the Ambassadorship in the
Sosviet Unmion. How does he spend all
his time in India, and bow does he enjoy
all the priviieges and benefits pertaiping
1o the post of an Ambassador ? Simply
because he belongs to a particular com-
munity, be should not be exempt from
rules of discipline and decorum or service
coaditions. All this reQuires an investiga.
tjon, and I hope that the External
Aflalrs Ministry will take due note of
this ' somment made by me that during
the jnst 12 wonths this perticular gentle.
mean has tpent moee time in India, has
not  fotegooe any of his salaries or
allowsnces, aud In eddition bas been
dubbling in the election politics of the
State,
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Coming to constructive projects, I am
most  concerned abont the Narbada
project. A good friend of mine silting
there referred to 1t yesterday ; he is even
more concerned with that because he
comes from the area affected by that river.
But not only we in Gujarat but also the
people of the whole country are interested
in the Narbada project. I was horrified
to hear the other day from the Chlef
Engineer attending the Tribunal proceed-
ings that they would take about five years
to complete its work and I hear that the
M.P. State Government is to pay some-
thing like Rs, 8,000 per day to the Counsel.
Imagine the cost of Iitigation in it has
to continue for five years, Three judges
are sitting on the tribunal ; they will take
another few years to write their judgment.
The execution of the project will take
not less than ten years, It is such a project
that from the foodgrains that would be
produced when the project is completed,
we can feed the whole country and also
export some foodgrains and we need not
go round with a begging bow! to the
Soviet Union or the Tinited States under
PL 480; we cap alto raise as many cash
crops as we like such as cotton, oil.seeds
or tobacco, The World Bank is prepared
to finance the execution of this project
but there i< no settlement in this country,
Now that the Goveinment has got a
massive majority and the Prime Minister's
word is practically the law, 1 hope the
case will be taken out of the hands of the
tribunal, J say this as a Member of Parlia-
ment from Gujatat, not necessatily with
the consent of the Govérnment of
Gujarat. I say, as a responsible Member
of Parlisment from Qujarat, even at this
late stage I hope the Prime Minister will
take courage in her hands and withdraw
the case from the Tribunal and give a
decision Quickly, whatever height it may
e, whatever aress it may submerge, Wa
in QGujarat will accept that and 1 have
no doubt that the people of M.P, will
accept that, Rajasthan and Mahatashtra
have ofily marginal interest in the project.
This qotion would emsure that $he selieibe
14 implemented dquickly and the waen
of the Narbudk which pow fow imto the
posin will be chisserved gnd utilisel for
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irrigation and genpration of power bens-
fitlng the country a3 a whole, It does
not magter if the dam is & fow fest higher
o¢ loxer s0 100g as the scheme is sanct.
inned and it Is taken up as one of the
highest priorty under the Prime Minister’s
own caie and attention, 1 have every
tsaton to believe that { can persunde my
triends in Gujarat to take whatever deci-
sion is given by the Prime Minister as the
best in the circumstances,

Once more we say that we recognise the
massive majority of the splinter party ;
we congratulate the Prime Minister ;
we admire her and we salute her. | say on
behalf of my colleaguesin our party that
we shall give ker and her Government
full oo-nperation and support thet we can
possibly give %o long 8s we are not called
uon to sacrifice any of the vitel interests
of the vountry,

**SHRI M.S, SIVASAMY (lstuchesdur) :
M. Speakar, Sir, I wish to introduce my-
Self 0 the House My name is M. S.
Sivasamy, elected from Tiruchendur
Constituency of Tanul Nadu as a Dravida
Munnetra Karhagam Membar, 8ir, T wish
to speak in my mother tongue, Tamil,

Mr, Speaker, Sir, the success in the
Fifth Qeneral  Elections eannot
bs considered as the victory of any indi-
vidual political leader, however emment
he tmy be, or of any pohitical party. The
sucoess in this General Election is that of
the people whi have voted for the progres-
sive forces,

Inthe Fourth Lok Bsbhs, sfter the split
n the Congrass Party, the rullag party
was rednopd to minerity in this House, At
that sime, as the Ministers sitting aprosite
arp well Aware, bping 8 progressive pelit-
el pagiy,the Dravids Munpstts Kazba-
sam, unhmitatiogly and  uaressrvedly
sipported all the progressive  mmasates
begupbt before the Hlowse by the Govern.
mam. For instanons, the Prvy Purses
Abgiiyjon il s alep the Babk Natienali-
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my Party, 1 am bappy to state here that
today, after the nationalisation of 14 big
banks which were under the monopoly
contro] of 75 families, the rikshaw.pullers,
taxi.drivers, retail shop-keepers, small
‘business people and artisens are sble 1o
avail of oredit facilities at reduced rate
of interest, We should not end ow
efforts here. 1 wish 10 suggest that
insurance companies, all scheduled banks,
and major industries must be natioo.
alised.

Mr. Speaker, Sit, the Bank Nation.
ulisation Act as also the President’s Order
abolishing the Privy Purses weré declared
ultra vires of the Cosstitution by the
Supreme Court of India, The Constitu~
tion could not be amended in order to
implement such  progressive measures
because the ruling party did not have two.
thirds majority in this House. Now the
ruling party has not only been returned to
power with a massive majority but also
with the requisite twc.thirds majority for
getting through any amendment of the
Constitution. The Government cannot
now take shelter under the plea they are
unable to adopt progressive measure, if
necessary even by amending the Constity.
uon, because thay hava got the necessary
two-thirds mejority in this Houss to amend
the Constitution wberever it i3 felt neces.
sary. All the right reactionary forces
have been completely routed in this
Genesal Election and the Prime Minister
should take coursge in ber hapds to amend
the Constitution with a view to bringing
upliftmeot ¢o the poor and backwasd sec.
tions of oyr society,

As 1 pointed out earlier, this General
Election has proved beyond doubt that
the people have voted for profressive
policies., The DM.K, Party, which is the
major partner in the Progressive Fromt
of Tamil Nadu, bas been returned to power
with unprecedented majority, The D.M.K,
is  State party and the party has refected

sation Bl received the solid sypport of the hopes and aspivstions of the poorer

P itnts . and - v -

Wiy original eeek wat delivered in  Tamil,
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sections of the society in its menifesto.
The D.M.K. Party has given many assu-
ranoes in its manifesto for the welfare of
the downtrodden and backward sections
of the society. Similarly, other State
Parties in power have their own program-
mey and they have their own separate
identity. All the revenue raising resources
are concentrated s the hands of the
Central Government. The financial insti-
tutions like the Industrial Credit and
Development Corporation, the Industrial
Finance Corporation, the [Industrial
Development Bank of 1India and such
other credit institutions are under the
control of the Central Government, If
the State Parties like the D.M.K. are to
implement the assurances given to the
people, they must have adeqQuate finances.
I would like to suggest that when the
Government come forward with a propo-
sal t0 amend the Constitution, they must
bear in mind the predicement in which
the State parties are placed without ade-
quate financial resources.

Mr, Speaker, Sir, the power 1o tssue
industrial licences is in the hands of th:
Central  Government. But, alter the
licences are given, the State Goverament
have 10 provide land, water, electricity,
State’s shaie of finances, etc. to the
industrial establishments. When the State
Government huve to face this heavy
burden, the Corporation Tax from such
industiial establishments goes to the
Centre. I would like to suggest that the
power to issue 1adustrial licedces should
vest with the State Governmants, The
State Governments should also get the full
{inancial benefit from the Corporation
Tax.

Sir, the Planning Commission as also
the National Development Council are
headed by the Prime Minister. Even the
Figance Commigsion is made to function
under the Minister. These national bodies
function now as ministerial services, I
would liks to suggest that they should be
converted into autonomous institutions
which will enable them to function
impartially, I would also recommend that,
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if nocessary, the Constitution may be
amended to constitute a8 State Planning
Board, which should be autonomous in
character.

Currency Printing, Foreign Aid and
Foreign Loans, P.L. 480 Aid-—all these are
concentrated 1n the hands of Central
Government. The State Government have
1o depend entirely on the Central Govern-
ment for implementing any worthwhile
programmes, I feel strongly that the
Constitution should be even amended,
enabling the State Governments to funct.
ion independently and to stand on their
own legs with financial autonomy.

The 1ternim Budget for the year 1971.72
shows a defict, of Rs, 240.30 crores, The
hon. Finunce Minister has not shown
his cards as 10 how this huge deficit is
going to be bridged One may naturally
surmise that there will be further taxation
1n the General Budget to be presented in
May. I would appeal to the hon, Finance
Minister that he should so formulate his
taxation pioposals as not to affect the
poor, middleclass and small merchants.

Mi, Speaker, Sir, onion 18 expor-
ted [som our couniry to Ceylon, Singapore,
Persian Gialf and to even European coun-
tries like France. From Tamil Nadu
Ceylon gets 95% of us requirement of
onion. Even here, the export of onienm
to Ceylon is t0 be routed through Natio-
nal Agricultural Federation—-its Expert
Division—with the result the onion
exporters of Tamil Nadu are affected,
while oniqn is exported to other countries
by exporters. 1 am ynable to appreciate
this kind of discrimination. The small
farmers cultivating onion in Tamil Nadu
are not able to derive the advantage from
such exports. 1 would suggest that the
Central Government may either take over
the entire exports of the Country or the
export of small commodities like oOnion
may be left to the resources of the peopls
{ovolved in their production,

Before I conclude, I will reiterste thet
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the Govaroment with their two.thirds majo-
rity in this House, should not be hesitent
in amending the Coustitution of lndia if
they think it very essential to implement
progressive moasures for the welfare and
upliftment of the poor and backward sec-
tions of our society.

13 hes

The Lok Sabha adjourned for
Lunch Tiil Fourteen of the Clock.

The Lok Sabha Re.assembled after
Lunch at four minutes past fourteen
of the Clock,

[SHRI R. D, BHANDAR! in the Chair]
Re. DEVELOPMENTS IN EAST BENGAL :

SHR1 SAMAR GUHA (Contai) Sir
| wani to draw your attention 10 a very
urgent matter, 1t is also a very important
matter, Just now we have heard the radio
news that civil wai has started in Bangla
Desh, After landing 60,000 troops from
West Pakistan the army has taken position
in almost all the big cities and in all key
positions,

Yahya Khan  declared the Martin}
Law, His Government have promulgated
corfew in Dacea and in all other big
cities, They have taken possession of the
Dacca Betar Kendra, They have issued
orders to shoot at sight all Bengali people
there. Notonly so. The East Pakistan
Rifle is in the midst of a grim baitle with
the Pakistan: Army there.

My report is that hundreds of people
are being butchered and killed. An order
has been issued to shoot at sight ahybody
in the street, There is another report
that st the Karachi airport, hundreds and
thousands of Bengali people have assemb-
led to0 have passage 40 East Pakistan,
There also hundrads of people have bean
Killed.
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1 want to draw the attention of the
Government that there is an apprehension
that either Mujibur Rahman and other
big leaders will be shot or they will be
immediately arrested and flown to West
Pakistan by using Colombo airpmt, There-
fore, my immediate submission to you and,
through you to the Prime Minister, is that
the Government of India should write to
the Government of Ceylon that no passage
should be given either to the Pakistani
Air Force plane or to Pakistani civilian
plane to carry any military personnel
{rom West Pakistan to East Bengal vig
Ceylon,

There is also another thiug. The
Dacca Betar Kendra has bheen forcibly
closed. The All-India Radio is the only
source of information from the people of
Bengal. 'The All<India Radio should broa-
deast the news, ,...(/nterruption) Let me
finish, This is the first tine that the San.
gram Parishad of Bangla Desh has issued
an appeal to India and to Ceylon to
immediatey mobilise international opinjon
in favour of the Liberation Movemont.
1 would request the Government v raise
this matter in the UNOQ in combination
with other Asian countries.

1 would also request, the Government
10 give facilities for the movement of the
Rengalis who have sssembled at the Kara-
chi airport,

Lastly, lhays already givena Call
Auention Notice on the subject and 1 have
also given notice of a short duration dis-
cussion on it The matter is very vital and
urgent.I have said many times in this House
that the Key to the solution of Indo-Puk
problems lies in the succes of the Liberation
Movement of Bangla Desh, Thiy is a very
vital issue; this Is a very crucial issue. We
caonot sit quiet, Our Government should
take serious note of it and do something
in the matter,

SHRI §. M. BANERJEE (Kanpue) @ Sir,
not only the Martial law has been promu-
Igated but orders have been issued to shoot
people at sight. EBven the press correspon.
dents who wanted t0 keow somsthing



